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IN THE CENTRAL ADMINITRATIv TRIBUNAL 

CLITTAC IC BENCH; CUTTAC IC. 

O..1'1D.81 of 2002 
CUttack,thisthe 16th day of Apd.1,2004. 

Praful1 Kuniar Panda. 	 Aoljcnt 

V Es1  

U.O.I. & Others 	 ..•• 	 Respondents 

O R INST RUCTID NS 

1 • 	whether it be referred to the reporters or not? 

2. 	v;hetber it be cjrcu1acd to all the BencLs of 
the Centr1 Admjrljjve Tribunal or not? 

(s.icNAIK) 	 (BIPA IGRAHI) 
Ierner (Admn) 	 viceChajrrnan 



CENTRAL ADMINISTRATIVE TRI2UNAL 
CUTT?K i3NCh: CUTTACK 

No.81 of 2002 

present 	: Hon ble Mr. Justice D Panirthj,Vice-Chajrn 
£-ionble ME.S.K. Naik,Administrative Member, 

Prafulla Kumar Panda 

-Vrs,- 

Union of India & Others 

For the Aonlic ant: Mr. P.V, Rarridas, Counsel. 

FO i the Respddents; Mr A, 1<. BOse, Counsel. 

Date of order:16.04,2004, 

OR DE R 

stie  

After extenso hearing the learned Counsel 

appearing for the Applicant as well as Mr.Anup :çEose, 

Learned Senior Standinq Counsel aoearing for the 

Resondents and on perusal of the grounds made in this 

original Ap,lication, it a oars that the Applicant was 

jojnted as 	 of Baru(3a Bra - ch Post Office 

in account with Kuilada S.o. under Bhanjanaqar Head 

Post Offjce Taiwar Committee hs recommended three nay 

scies such as 	,1280-35.-1980 for the EDBPMs who are 

working less than three hours, 	1630-40-2400/- for above 

3 hours and 45 minutes and Ps,2025-50-3025/- for 4 hours 

and 45 minutes,The Respondent No.1 uon consideration of 
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the said Taiwar' Cornittee' s reoort acce,ted only two 

types of scales of pay i.e. .128O-35-l98O for 3 hours 

and .1600-40-240/ for above 3 hours 45 minutes. 

Accordingly,the work lO€i of different branch post 

offices was surveyed in the year 1995 and on the 

basis of the said reort/survey,tbe Appljcant was 

allowed to receive Rl60Q-402400/... PaY scale de2enIjng 

upon the work load;whjch the i\ppl iant devoted at that 

time, Respondent No, 1 did not accet the third suggestjo 

of the Talwar committee's report for giving Rs,2025-

50-3025 

2, 	 Mr. Sarndas, learned counsel appearing for 

the A1icant has submitted that since his client has 

been devoting morethan 3 hours and 45 minutes,tierefore, 

he is entitled to the third oay scale i.e, .2025- 

50-3025/_, Mr. Bose, learned Counsel a• pearing frthe 

Sesondents, ii .s,hodever, invited our attention to the 

avercients made in the counter where it has been diCled 

that the third scales of pay as recomnended by the 

$alwar Uouuratee, was not accepted by the ovt, and the 

Cntra1 Govt,had agreed only two pay structure i,e 

R1280_1980/.. and Rs.2025-3025/....in this heckground,th 

uction of givTinq the higher pay scale than that of 

.16ou-24ou/ to the ApDljcaflt does not arise, 
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3. 	 Mr,Ramdas,learried counsel appearing for the 

ipplicant has further submjttea that at the time of 

admission of this case,there ias an interim direction 

to the Respondents to take step to assess as to the 

time devøted by the applicant for attendjnq the office 

and doing the duties,Sjrice the third pay scale was not 

accepted,there ias no question of giving higher y 

scale than that of R1600_2400/.. ;hjch the a7pljcant 

is gettinq;hotwithstandjxig the submission of such 

report, since the applicant carnot be given more pay scale 

that what he has been presently getting.Mr.aamdas,1par ned 

counsel for the ao1icant has submitted that he is 

not sure a to whether the apolicant has been allo;ed 

to receive such scale.gut of course,the resoondents,jn 

their counter have stated that the a)olicant has been 

recieving such scale of pay of Rl6OO-24OO/_.If such 

scale of pay is not given to the Al--)[31ic lint, tile Resondents 
shall release such pay scale ie, i1600-2400/_ from 

the date when such recofflrnendatjofl was implmented(j.e. 

w.e.f. 1.1.19,6) and the a licant reached such yardstjc)c 

4. 	 With the above observations and directio, 

this O.A. is disDosed of.No costs 

emberrn.j 	 VjChajrman 


